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By Hon'ble Mr, S, Daval AM s
k > ‘ :
This review application has been filed » ﬁf
for review of order dated 6.17,1006 passed in O, A, 1
: no, 734/96, which dismisses the same as'ﬁaving become

infruct uous, o f

- .
- |

é. The around on which thig'review a"rlicatiﬁ}
has been moved was that the arplication given by the ,
responﬁant-nos. 2 & 3Jsupcorted by an affidavit dated j
6.12,1906 was moved to the eoffect that the grigvance :
of the appdicant has béen redressed by the State of
U.P. by their order dated 2.12.1996 cancelling the
transfer order datad 11,7,1996 , It is the contention
of the arplicant in the review arplication that the ;i
novt, of U,P, rassed another corder of transfer dated

21,12,1996 vhich containzd the order of transfer of SN

the'applicant as I1.G.C.I.D.,inspite of the fact that
the situation had remsined the same betwesn 6.12. 98

_‘..d.‘




order made iﬁfthé O.A. The Review application is,

R
the previous order of transfor was vitiated by malice

8 | The applicant has sought to establish that

which continuerd even after the previous order of transfer
dated 11.,7.19956 was withdrawn and resulted in a2 subse-

aquent order of transfer dated 21,12,1006,

4, Roview aoplication aaainst an order can
succeed only if error agparent on th= face of the order'
has resulted in severe injustice or ﬁew facts which

were not known ezrlier are rev=aled and have a bearinn
on the outcome of the case. No such situation is estab- -
liched in the Review arrlicatisn., It remains undenied }

that the order of transfsr dated 11.7.1696 has been

cancelled, Theraefore, no cause of action can now arise :

" Any subsequent order of transfer oive a fresh cause of

on the basis of transfzr order which no long=r exists. |
I
|

actidn to the arplicant and he wonld be within his l

right to challenge the same under law, if so advised.

<y "The Revizw arrlication shouldd be rreferred

within 3C days from the date of the order. This Review

applicatisn has been ma2dé on 12.2.1997, There is no

[

reacon givem«for explaining & to why the Review arplica-:

tion has baen«filod a2fter more than 2 months of the

therzfore,.rejected.
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